\> - NATIONAL COMPANY LAW TRIBUNAL
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Co. Appeal No. 78/252/NCLT/AHM/2017

Coram: Hon’ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL -
Hon’ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL
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~Name of the Company: ~ Snehal Mukesh Joshi -
- S (Sattva Interiors Pvt Ltd)
V/s. ' -
ROC, Gujarat

Section of the Companies Act:  Section 252 of the Companies Act, 2013 N
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION

reed VIPUL KUAMPUAA (- A

_SIGNATUR

" ORDER

Learned F CA Mr. leul Khandar /b Khandar & Assoc:lates present for Appellant
~ None present for ROC.

- Appellant is directed to file bank statement of the company, latest income tax return
of the company and the affidavit of the appellant regardlng the status of the bank
accounts and the status of the d1rect0rs of the company.

. L1_st the matter on 26.02.2_01 8.-

MANORAMA KUMARI IKKI RAVEENDRA BABU
MEMBER JUDICIAL MEMBER JUDICIAL

- Dated this the 15th day of February, 2018.




